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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 665 of 2023

Nirmal Singh Chahal

State of Punjab & Ors.

...Applicaﬁt
Versus

...Respondents

Repiy of Vineet Kumar, IAS Deputy Commissioner cum District Magistrate
Faridkot. |

Respectfully Showeth

01.

03.

04.

That it is respectfully submitted that the above mentioned case is pending
hefore this Hon'ble Tribunal and is fixed for 13.03.2024 for hearing. That
the applicant has filed an application complaining that Farid Enclave,
Kotkapura Road, Faridkot, Punjab, a Punjab Urban Development Authority
(PUDA) approved colony which is having around 60 houses, is operating
in violation of environmental norms. STP plant of the same is non-
functional resulting in overflow of sewerage. The sewerage is discharged
into a nearby water body through a pipeline without treatment. The area of
green belt has been converted into colony. The colonizers have sold the
srea of green belt and also area of STP. Sewerage of Hotel Shahi Havei:
is also discharged into colony sewerage causing damage to environment
due to foul smell. The schooi building is being converted into Hotel/Club.
The letter has been treated as original application No. 665 of 2023 titlea
Nirmal Singh Chahal Vs State of Punjab & Other by the Hon'ble National
Green Tribunal. ’
That after consideration of the matter, the Hon'ble National Green Tribunsi
was pleased to pass an order dated 11.01.2024 thereby impieading the
State of Punjab through Chief Secretary; District Magistrate, Faridkot and
Punjab Pollution Control Board as respondents in the case with direction
to file their response. The Punjab Pollution Control Board (Respondent
No. 3) is filing the reply in compliance to order dated 11.01.2024 and the
reply of the Board may kindly be read as part of reply by this office.

The undersigned is filing this reply on behalf of the Chief Secretary.
Government of Punjab, also.

It is further submitted that on receipt of order of the Hon'ble Tribunal, this
office directed the Executive Engineer, Punjab Poilution Control Board
~z/idkot vide this office letter No. 125/CEA dated 20.01.2024 for report on
the issue of sewerage problem and selling of green belt area. A copy of

the same is appended as Annexure-A.
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That this office further directed the Chief Administrator, Bathinda
Development Authority Bathinda vide this office letter No. 170/CEA dated

01.03.2024 for report on the issue of conversion of land earmarked for

school building, into Hotel rooms. A copy of the same is appended as,

Annexure-B.

The Member Secretary of the Punjab Pollution Control Board had given
notice and personal hearing fo the colonizers on 06.03.2024. The Member
Secretary, Punjab Pollution Control Board has issued the following
directions to the M/s Farid Colonizers, Residential colony Farid Enclave
Kotkapura Road Faridkot vide letter No. 1060 dated 06.03.2024:-

a) To the project proponent not to sell any vacant residential commercial
piot or construct any house under group housing project or construct any
house on plot aliocated for construction of house or make any expansion’
within the premises of colonies or shall not get released any electric power
connection from PSPCL for newly constructed house, where no
cccupancy has been given, vide letter no. 1062 dated 06.03.2024. A copy
of letter no.1062 dated 06.03.2024 is enclosed as Annexure-C.

b) To PSPCL authorities not to release any new electric power connection
to any house / commercial shop / building already constructed or being
constructed within the premises of the project without no objection
certificate and/or valid consent to operate under the provisions of Water
Act, 1974 of Punjab Pollution Control Board, vide letter no. 1064-1065
dated 06.03.2024. A copy of letter no. 1064-1065 dated 06.03.2024 is
enclosed as Annexure-D.

c) To the Punjab Urban Planning & Development Authority to cancel the

license issued to the project promoter for development of residential—

colony, vide letter no. 1068 dated 06.03.2024. A copy of letter no. 1068
dated 06.03.2024 is enclosed as Annexure-E.

d) To the Sub Registrar - cum - Tehsildar, Faridkot not to register any sale
deed pertaining to the residential colony, vide letter no. 1071 dated
06.03.2024. A copy of letter no. 1071 dated 06.03.2024 is enclosed as
Annexure-F.

e) Environmental Engineer, Regional Office, Faridkot is directed to initiate
legal action against the project proponent(s) responsible for day-to-day
operation of the colony for violation of the provisions of the Water
{(Prevention & Control of Pollution) Act, 1974 for operation without STP

and valid consent of the Board vide letter endorsement no. 1061 dated

06.03.2024 vide which proceedings of hearing held on 06.03,2024,

have been conveyed.

07. The Chief Administrator, Bathinda Development Authority has reported

vide letter No. ACA/BDA/Bathinda/2024/1263 dated 12.03.2024 that the

&
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BDA has permitted the colonizer for conversion of school fand into hotel
rooms, as per rules and instructions. A copy of the same is appended as
Annexure-G.

The Environmental Engineer, Punjab Pollution Control Board has
submitted detailed report before this Hon'ble Tribunal. A copy of the same
is appended as Annexure-H. This office has also directed the Punjab
Poliution Control Board Faridkot, Chief Administrator Bathinda
Development Authority Bathinda and other concerned authorities to comply
with the directions given by the Member Secretary Punjab Pollution Contro!
Board after the hearing heid on 06.03.2024.

it is, therefore, prayed that keeping in view the submissions made above,

the matter may kindiy be disposed off. This office will follow up on the actions required

to be taken by the concerned authorities as per directions given by the Punjab Pollution

Depu issioner

237/CEA Faridkot

Dated 12.03.2024
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Mis Fatlel Codnnleera,

tteshtentlal Colony nuniely *Fasld Frclave {1 1.

) e PUNJAD POLLURGN caimms Ho s 5T LIFE
/- GEaE L POLLUTION CONTROL BOARD | A2 ¥ yFIE
nr- Zonnl Olfice, Supel N t‘.@# I
. 12, Power [louse Romtl, Rathindn \"“{/ Lifestyln for
—— il Environiment
Ho. lug o, foa] >
N Registereqg Dated W! g,,,lw%'t
In
| L
:'-{1/5 Farld Colonizers B
esidential Colony ntm ‘Fari
b amel Fi | ! -
Kolkapura Road, Distt, F:rfdl?t;'td Frove (Toseri &2
51_1!1: -

?g;:tt'g';:l‘s'f;‘gﬁ-é\off Waler (Prevention & Control of E’allgnlion) Act,
(Plraso -1 B 23, otporzons Residential Colony namely Farkd Enclov®
, . Fi s
o the o U:i\:::‘;rzz:: it Is‘lflandatory on the part of project proponent to oblain l?m consent
jprovisions of e Water Act, 1974 Lo operate an autiet for discharge of
wiste waler from Whe resldential colony.

And wheieas, it is also mandalory on the part of project proponent 10 install
adequale & appropriate sewage Lreatment plant so as Lo conlain the conc. of various poffulants
i viiste vraler discharged conforms to effluent standards pescribed by the Boord.

And whereas, the project proponent has oblained "consent Lo operate’ of Lhe
Board under the provisions of Water {Prevenlion & Control of poliution) Act, 1974 for
development of residential colony in an area of 9.837 acres (phase-1) on 30.08.2012 (valid
upln2B.02.2013) and firlher extended upto 30.09.2018.

And whoreas, the project proponent {aifed to obtain extension in the validily of
“unsent to oparate’ under the Water (Preventicn & Contro! of Potiution) Act, 1974 for Phase-l
of e colony.

And whoreas, o coimplaint was received regarding unscientific  disposal of
cum-restaurant in the premises of the colony.

waslewater and regarding operation of holel
And whereas, the colony was visited Ly the officer of the Board on 02.08.2073

Ao il was observed that: -

1. 1he colony consisling of Farid Enclave (Phase-1) in an area of 9.8 acres and Farid Enclave

(Phaée-?) in an area of 9.5 acres is in operation on Kotkapura Road, Faridkol, without any

hifurcation.

2. Approx. 50 no. houses have been d
an eslablishment i the name& slyle of 'Mfs laveli Club’

onstrucled and occupled alongwith §5 no. SCOs. The

colonizéi has constructed

cansisting of 12 fio. 1005 for party/ rent
ndilion and wild grass was found grown in the STP

purpose, within Lhe premises.

3. ST inslafled was found in abundant co
o, The components of Lhe STP were 1

that tie STP has not been operated since long.
4 pomestic effluent of the colony Is collected In a man hole Inside the colony and was

dispuscd off onto the vacant plot of 1.5 kanal area for slagnalion. Also, an outlet of

Jntrealed domestc effluent of Lhe colony provided into Langeana drain.

5. Planlation area reserved for dispos

usted and as per site conditions, it can be revealed

al of lrealed effluent has been developed as 03 no.

residenlial plots.
And whereas, the pf

(( djon) Act, 1974 alongwilh an opportunily of personal

Water (!’rcvcntion\\i Control of P

chect proponent/colony was Issued notice ufs 33-A of the
g

updt. Grade-1I

r Deputy Commissioner
Faridkot
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souaht within 3 monty
13.03.2024, s

Mh Fuplit Calawlrers,
Resblentinl Cnlany namely *Frsid Rochave? (Phase -1 & 23,

Nd the g
aMer Is Wisted for liearing Lefore the How'ble NGT on
And Wherg

At 19 /4 T as, 10lice u/s

- 1 : 33-A of Whe Water {Prevention & Control of Pollution)

20,02 ; i ot
20249 withy roltowing Broposed dj

re

€L proponent/calony vide Board’s letter no. 951 dated
iy i
Y} Hhat the roject Propong;

Clions;-

SLOp - Tarhwil, liscl W will immediately dismantle and remove all outlets ard

dischia: |
ik MYINg any effluenty wastewaler onto land for stagnation/
Mand surrace water

i) Thar u or through any ollier mode.,
at the pro : :
project Proponent will Immediately stop discharging wastewaler from Lhe

colony Uil ali he
<l NeCessary waler pollulion controt ineasures arc taken and consent o
operate its autlet jg oblain

. od /s 25/26 of the Water Act, 1974,

) That the Punjab State power Corperation Lid. authorities shall be directed not 1o
release any new eleclric power connection Lo any house/commercial shop/building
already construcled or being conslructed within the residential colony developed by

the project proponent without no abjection certificate and/or consent to operate of
the Board. ' :
That lhe Punjab Urban Planning & Development Authority be directed (o cancel the
ficense issued to the project proponent for development of residential colony.
Ihatl the Sub Registrar — cum - Tehsildar, Balhinda be directed not to register any
sale’deed pertaining o the residential colony.

And whereas, the project proponent/colony was afforded an opportunity of
Persunal hearing before the Chairman of the poard on 06.03.2024, which was reschetiuled

hofare the Member Secretary of Lhe Board on the same date i.c. 06.03.2024 vide Board's leller

no. 1033 daled 05.03.2024 due Lo some administyative reasons.

And-whereas, during hearing, the Partners of the colony submitted wrilten reply
to e notice issued by the Board and the same was taken on record. The Pailners and their
consultant reilerated the saime facts as mentioned in reply and statgd as under:-

1. .The project was developed in the year 2005 and was completed in 2017. There were 2

phases of the project in which first phase was ta develop 9.8 acres and 2nd phase was to

deveiop 9.5 acres. We have developed only plotied colony. We had sold vacant plots 10 the
puyers and were not imvolved in any kind of construction.

2. 1ill now, in lotal developed colony (Both the phases), 49 houses have been constructed out
of wiich 42 are occupied witly around 148 residents and 15 SCQ were constructed but
nune of Lhem is running regularly and 1 holel pius restaurant Is operational under lhe1
“ame of M/s Havell Club, We had sold the plot reserved for the hotel to Havell Ciub anc
now, Lhat is a different entily wiicit is belng operatec by the different management. We

10 the hotelfrestaurant.

3. I;:)\lf;f::a?::, :2:52?:1:{!0:1 for the colony 15 around 25-30 KLD which generates ef(tue;\t 0;
around 20-25 KLD. We had prepared the Septic tank as the primary Lreatment ant jm
installed (in 2012) the STP of 200 KLD expecling the hlgh,fzr aceupancy and as per

?

to
cgulations by PPCB. Due 10 insufficient effluent, we could not operale the STP. Due
[RS8 5 + ) \ -0”
Wy §0-15.% of theglliuent. So ardiie primary trealment, elfiuent is being disposed
’ﬂ(ﬁ r)‘ (83 B ]

. Grade-I1
r Deputy Commissioner
Faridkot
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piss Farlld ¢ adantrers,

sFarld Fucks e’ (Fhase -1 & .

Reshiowtial Cotuny nansely

on atiol ar
the: plantation aea develope alongskle the roads and green belt doveloped for the

colony, P i e :
ny. Plantation mea Is stilf reserved for the proper disposal of the effluent.
40 There i i

ere is 1o pipeline connecting the domestic efffuent of the colony to the drain.

5 b 3 .
. Marcover, we had compieted our colony In 2017 and hacl handed over the colony 10 11UDA

in Hareh, 2007 wilh Registeles for e roadls and olher common ateas has bee uansferied

lo PUDA Regishy No. 4141 dated 17.03.2017 for Phase -1 & Registry HoAI71 dated

17.03.2017 for Phase ~11 and PUDA Issued s the Completion Ceiificate Ho. CAIBDABTY

201712356-G1 Dated 28.04.2017 for Phase -1 & Completion Cenlificate No. CA/BDABTIS

. 2017/3885-87 Dated 29.01,2017 for Phase-11. PUDA has released our 80% of the securily
ant 20% is pending.

6. In Sep, 2021, Farid Enclave Welfaie Sodiely was being registered under the President ship

of Mirmal Singh Chalial, From this date, welfare soclety Is responsible for the managemest

of solitt waste, waste water, plantation, and the operations of the colony. Separate hank
coliected from ihe
arding sociely

the wellare

account has been set up by the welfare sociely In which unds are being
residents for the regular operations of the society and for Lhe payments reg
cxpenses. We made a mistake by not signing the hand over documents o
suciely.

During hearing, it was deliberated by the Member Secretary of 1he: Board
aler(Prevention &

lig up lo

thal the project propanent obtained consent lo gpeiale under (he W,

Cantiol of Pollution) Acl, 1974 only for phase-I of the colony which was va

20.00.7018 and lherealter failed to obtain consent Lo operale under the said Acl. Moreover,

Phase-11 of the colony has been establishedfcommissioned withoul obtaining consenl L9

pollution) Act, 1974 and Air

eslabish/operate under the: Waler (Prevention & Conlrol of
of the visil carried

& Contral of Pollulion) Act, 1981, Furthier as per the details
of Lhe Doard on 02.08.2023 and 29.01.2024, respectively, the ST of the
colony was found in abundant condition and wild grass was found grown in the STI? aiea,

omponent of the STP vere found rusled and the sile condlition revealed that the STP
e colony is disposcd off

{Prevenlion

out by officer(s)

the ¢
nol been operated since long. Untreated domestic effluent of th
agnation within the premiises and an outlet has been provided for

angeana draln. Proposed plantalion arex has
and presently no plantation area has boen

has
onta vacant plat for st
discharge of untreated domeslic effluent into L

een developed Into 03 1o residential plots
al of the trealed wastewater. No management has been provided (o

ice 1o Lhe Soiid Waste Management tules, 201G
HMoregver, the paitner(s) of the calony falled o subnvit any wiltten agreement/icgal
i the partner(s) of Ihe colony andl e Resldent Wellme
ver of We eolony for lls tegular operation !

pravided lor dispas
landiing of the solid wasle in compilar

document exeriled petwee

Associntion (IRWA) regmding hnnding ©
auch e reply was found fully unsallsfactory.

punjal Poliullon Conliol Doad, i axcrcise of The powets
e Waler (frevention & Control of Pollution) Acl, 1974 as

wainlenancn and as
fJow, Wherefore, the
eonforred upen iU u/s 33-A of th

amended in 1988, hereby, direcls as under:-

1. “that lhe project proponent not sell any vacant resldentlal / cammerctal plot or constiuct any

] z‘:hnuse under group housing praject of construcl any house on the plot allocated for
S / C, onstruclion of house or ‘Ngke afy expansion within the premises of colonles or shall not .

eputy/Commissioner
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NACFm i Cnlosbemy,
Reslebenttial Colony namely 'Fardd B bave® (Phase -8 & 2),

hearing before the

Chilef Envi:’unmcnl
bul no

al Engincor {B) of the ‘ 2
one irom Lhe colony . el o o 1009208 B

allended the sai hemings.
And whorcas, anothe
proioet Pronanent/eolany ‘
m.ln..‘n:;x,

V- oppoilunily of peisonal heatng was afforded 1o The
be .
! fore the Chief Enviromnental Engineer (B) of tie Boid on
wherein the e
Moject moponent requesled for some time period lo submit e

tewuisite dociments gy the matier

Antl whepe
| teas, the matter was consldered and another opportunity of personal
heing was .

w08 decided by the Chief Envitonmenta Engineer (0) thal:-

L e o Wi ' i
Project proponent will ensure 1o Operate its STP regelarly & scientifically Lo achieve the
elfluent standards at alt times.
2. The moj i Wi
e project proponent will provide adequale disposal arrangements for lhe trealed domestic
effluent and no treated/untreated effuent will Le discharged into drain or onlo Jand for
stagnation,
3. Hulz project proponent will apply for oblaining consents Lo operate of the Board under (he
Water Act, 1974 & Air Act, 1981 for phase-1 & phase-I1 of the colony, within one monli.
.

Lnvironmental Engineer, Regional Office, Faridkot shall visit the colony within one month
and process the ‘consent (o operale’ applications \o be applied by the project propenent
under the Waler Act, 1974 & Ar Act, 1981, on merits, 7

And whereas, lo check the compliance w.rt. the decisions of the personal
hearing, Whe colony was visited by the officer of the Board on 29,01,2024 and it was observed
thal:

L. The 579 of the colony was found in abundant condilion and wild grass was found giown In
the STP arca. The components of the STP were found rusted and site condilions reveals
that the S1P has not been operated since long.

2 inbieated domestic eflfiuent of the colony Is belny collected i a colleclion tank provided by

the colony and same is disposed of onlo vacant plol for stagnalion within the premises of

the colony. Also, an oullet has heen provided for discharge of untreated domestic efffuent
into Langeana diain,

Calier proposed plantation area has been developed into 03 no. resldential plots by the

E.-J

project proponent and presently no plantalion area has been provided for disposal of the
treatod waslewater.
4. Solid wasle was found disposed in vacant plot along the draln, No management hias been
| ;)ovldr*d for handling of the solid waste tn compllance to the Solld Wasle Managemont
I L
[tros, 2016.
’ And whergas, the project promoter 18 viclating the provistons of the Water Act,
’ ) C vy
197.4 anl alsn falled to comply wilh the declsians of e personal hearing Uated 30.10.2023.
’ And vihereas, it Is perinent to mentlon here that 0,4, No. 665 of 2023 has been
RIeas, -
fore the Hon'ble Nalional Green Fribunat by Sh. Hitmal Slngh Clinhat complaining hat
filed before the

i Kotkapura Road, Fai dkot, Punjall is opernling I viofation 1o Use Environihiental
Tranid Fnclave’, Kolk ad,

e ot of Punja Urough Cilel Secrelary, Gow of funjab, DisuIct Magisuate,
i &?mlcaded as 1espondent no. 1 to 3, The reply/response has been

e

/Grade-11
Comm'lSSloner

Faridkot
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Mis Faghd Codomiaeis,
1tesldentind Culeny nnmely ¥mbl Buclave® (Fhme 24V & 1),

get refeased any i
any electric power Connocl
no oceupancy has boon yiven e

2. That PSPCL authorities st

W .
ClL for newly constiucled house, wihere

L‘ 1S {

! 13 dy CQ 3 [U .l ‘J

the pioject wi

! ithout 1o obj
- jection cenlificate and
Provisions of Waler Act, 1974 of ppcp o v conent o et S "
3.0 That the Puniab U .

R, } rban Planning & Development Authority shail cancel the ticense lssued W
| > project promoter for developiment of residentiat colony.
40 That the i - '

Sub Registrar-cum-Tehsitdar, Farldkot shall not register any sale deed pertaining L0

the residential colony. |

ate legal action againsl

l'; vl . .
5, tiwvilonmental Engineer, Regional Office, Faridkot is directed to initi
for violation of

the project propenent{syresponsible for day lo day operation of il colony
the provisions of the Water (Prevention & Contiol of poliution)Act, 1974 for operation

without STP and valid consent of ihe Board.

In case of falure to comply with the above said directidh)s, you arc liable for

atlion ufs 44 of the Water (Preventioh and Control of Poliution) Act 1974( Ra:nended in 1988.

—F '_()”C‘,—)b\
? Scnior Environin ntal Engineer (ZB)
& For Member Secretary, PPCB 9‘
Dated _g}6 \az‘_—;.ozu;
Engineer, Punjab
sary action. He is

Endst. No. 16 2

A copy of the above is forwarded to the Environment
pollution Control Board, Regional office, Faridkot for information & nec
dirccled Lo ensure the compliance of above directions. ( —

Z\ 2SN
-r/c Ak IED

?LSenior Epvironimental Engineer (ZB)
For Chairman, PPCBSI(

rade-11
Commissioner

Faridkot
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Lated O(”“E‘)" ey
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A 14e Cluel Enyineer (Gpe ations),
Ponjaby State Povers Copaiation Lisnilen
Bathindy,

LAY

-

Thy Superiniending Dagineer {Opernlmm)
Puniabs Siate Powe Corporatian Linule|
I dvidkot,

Siy; .

Directions ufs 33-A of Waler {(Mevention & Controb of Polintion) Act, 1974

10 M{s Farid Colonizers, llesidenting Colany ety 'Farid Coctave’ (Phasc -
L&2), Kotkapura Ruad, Distl, Farighet,

. doypid
s intimated tat the project poposent (Mfs Fane Colonizers,} has ddeveiop

PR
testdeng b Ay NAMely Fagy Ertown {Phase -1 & 21 al Keikapura 2oad, Disly. Farklkni.

Al vl s, the piyj

i !
et proponent bas failed Lo lake adequale pollution contie
MOl g

and apetating outlet

velhout consent of the Do under the Water Act, 1974 inspile of
1 !tm(; Gl v,

A1IGLS nolices | Shpontunities of personal heatings by the Bomd from time Ly tine,

And whereas, afior consilering |he matenial facks of the case, e Competont
Aabainy o e Board i

a5 decided Lo divert tha guthoriiics cone
g

emzd pot o release any now
MWL Conheclion Lo

any biguse f commerdal shop | building alrendy cunstrucied o beiny
vl led wilhin the 1esidential colony,
As sueh, itis Lherefore diveled Lo comply with the feliowing directions: -
Hhat the authotities concerned shalt not release any new cleciric power
wiection to any house / conunercial shop / building aiready constructed or being
constructed witiin the residential colony namely ‘Farid Chclave’ (Phase -1 & 2}

focaled ar Hetlapura Road, Disit, Faridhot, wilhout no cojection cortificate a: i

ar valid consent Lo opcrate under (e provisions of the Waler (Provention amd
Control of Pojlution) Act 1974 of PPCE,"

In case of failure W comply with Ue abiove said di ectians, yen are lialble for oo

w1 ol the Water {Pieveniion and Cantrot of Pollution) AcL 1974 a5 e :d i 1988,

Rl
e

] - l,‘ \)D"’\
) Senior Environmenlal E ngisear (110
€
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Lolst, No, I_O_Gé Dated 06!03 )3 LY
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Control Doard, Regional Office, Faidkal for information & necessary action, |
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The Administral
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Punjaby Urban Prannmg & Development Aulhorily
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li);l cclions u/s 33-A of Water {Prevention & C
(m"f-‘l o M/s Farid Colonizers, Residential Colon /

ase -1 & 2), Kothapura Road, DislL, Faridkot,

. It is inlimaldd thal the profect moponent (M/s Farid Q) W W W’Lj

residential colony namely 'Farid Enclave’ (Phase -1 & 2) at Kotkapura |

b
And whereas, the project proponent fias failed to lake ; b G'AI h E
measures and operaling oullel without Consent of Lhe Board under Un W -
of issuance of various nolices ! opportunities of personal hearings by N W
Lime, U"‘:}j(é’/
And whereas, alter considering Lhe material facts of I -
Authmily of the Board has decided o direcl the authorilies, congerne. ... ~arwcer the license
isshcd Lo the residential colony.
As such, it is, Lherefore, requested to comply with Lhe following directions: -
"That the authoritics concerned shall cancel the license Issued to the
residential cofouy namely ‘Fard Enclave’ (Phase -1 & 2) developed at
Kothapura Road, Distt. Faridiot.”

In case of failure Lo comply with Lhe above said dirediions, you ase liable for
action ufs 41 of the Water (Prevention and Conlrot of Pollutlon} Act 197 as amended in 1988,

g e
J} Senior Environienlal Engincer (ZB)
t For Member Secretary, PPCB

Coddst. No. !Q i___ Dated_ /ﬂg__)_ﬂ,l‘_gli

A copy of lhe above Is forwarded lo lthe Environmental Engineer, Punjab
l’uliulmn Conlrol Board, Regional Office, Faridkot for information & nfsessary action. He is
directed Lo follow up Lhe authorities concerned for immediate cor /1 liance of the above

thirections.

1% 56
Semui I:nwronn antal Engineer (ZB) X
For Member Secyetary, PPCB
Dat blodjD0dY
wilst, No. {079 Qi} :
s [frzopy of 1he above is farwarded to M/s Farld Colonlze§ Restderitial Colony

namely ‘Farid Enclave’ (Phase -1 & 2), Kotkaptra Road, DistL. Faridkot I’or ormalion.
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For Member Secretary, PICB ﬁ
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

original Application No. 665 of 2023

Nirmal Singh Chahal

.. . Applicant
Versus

State of Punjab & Ors.

. Respondents

Reply of Er. Daljit Singh, Environmental Engineer, Regional Office,

Faridkot on behalf of Punjab Pollution Control Board.

Respectfully showeth

1) That briefly submitted, the applicant has filed an application complaining that -
Farid Enclave, Kotkapura Road, Faridkot, Punjab, a PUDA approved colony
which is having around 60 houses, is operating in violation of environmental
norms. STP plant of the same is non-functional resulting in overflow of sewage.
The sewage is discharged into a nearby water body through a pipeline without
treatment. The area of green belt has been converted into colony. The
colonizers have sold the area of green belt and also land for STP. Sewage of

Hotel Shahi Haveli is also discharged into colony sewage causing damage to

environment due to foul smell. The school building is being converted into

hotet/club. The letter has been treated as Original Application n0.665 of 2023
titted Nirmal Singh Chahal v/s State of Punjab and Others by the Hon'ble

National Green Tribunal.



2)

3)

~Slpdt.
For Deputy
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That after consideration of the matter, the Hon'ble National Green Tribunal was
pleased to pass an order dated 11.01.2024 thereby impleading the State of
Punjab through Chief Secretary; District Magistrate, Faridkot and Punjab
Poliution Control Board as respondent in the case with direction to file their
response. The Punjab Pollution Control Board (Respondent no.3) is filing the

reply in compliance to order dated 11.01.2024 and the reply of the Board may
kindly be read in the following paragraphs.

That a complaint dated 17.07.2023 has been filed by Farid Enclave Welfare
Society, Kotkapura Road, Faridkot against the promoters of Farid Enclave
Colony, Kotkapura Road, Faridkot i.e. M/s Farid Colonizers regarding the
unscientific disposal of waste water and ilegal operation of hotel cum
restaurant in the premises of colony. A copy of the complaint is enclosed as
Annexure-A. To verify the facts, the site of the complaint was visited by

Officers of Regional Office, Faridkot of the Punjab Pollution Control Board on
02.08.2023 and it was observed as under:

a) The colony consisting of Farid Enclave (Phase-1) in an area of
5.8 acres and Farid Enclave (Phase-2) in an area of 9.5 acres

is in operation on Kotkapura Road, Faridket, without any
bifurcation.

b) Approx. 50 no. houses have been constructed and occupied
alongwith 15 no. SCOs. The colonizer has constructed an
establishment in the name & style of 'M/s Haveli Club'
consisting ¢f 12 no. rooms for party/ rent purpose, within the
premises.

¢) STP installed was found in abundant condition and wild grass
was found grewn in the STP area. The components of the STP

were rusted and as per site conditions, it can be reveated that
the STP has not been operated since long.

d) Domastic effluent of the colony is collected in @ man hole

inside the colony and was disposed off onto the vacant plot of

ommissioner
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1.5 kanal area for stagnation. Also, an outlet of untreated

domestic effluent of the colony provided into Langeana drain.

e) Plantation area reserved for disposal of treated effluent has
been developed as 03 no. residential plots.

4) That in view of the observations of the visiting officer, a notice u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 was issued to M/s Faridket
Colonizer, Kotkapura Road, Faridkot vide letter no. 2797 dated 12.09.2023 with
an opportunity of personal hearing before Chief Environmental Engineer(B) of
the Board on 18.09.2023, which was postponed to 30.10,2023. A copy of letter
no. 2797-2798 dated 12.09.2023 is enclosed as Annexure-B. No one on behalf
of the promotér company had attended the personal hearing before Chief
Environmental Engineer (B) on 30.10.2023. However, considering the facts of

the case, the Chief Environmental Engineer decided as under that:

a) The project proponent will ensure to operate its STP regularly
& scientifically to achieve the effluent standards at all times.

b) The project proponent will provide adequate disposal
arrangements for the treated domeétic effluent and no
treated/untreated effluent will be discharged into drain or
onto land for stagnation.

¢) The project proponent will apply for obtaining consénts to
operate of the Board under the Water Act, 1974 & Air Act,
1981 for phase-1 & phase-1I of the colony, within one month.

d) Environmental Engineer, Regional Office, Faridkot shall visit
the colony within one month and process the ‘consent to
operate' applications to be applied by the project proponent
under the Water Act, 1974 & Air Act, 1981, on merlts.

The proceedings of the hearing held on 30.10.2023 before Chief Environmental
Engineer (B) were conveyed to the Project Proponent vide letter no. 3460 dated

07.11.2023, a copy of which is enclosed herewith as Annexure-C.

Faridkot
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5) Thatin i -
) compliance to the decisions of the hearing held on 30.10.2023, the site

of the ¢ in visi
. olony was again visited by the officer of the Board on 29.01.2024 and
it was observed as under:

L. The STP of the colony was found in abundant condition and
wild grass was found grown in the STP area. The components

of the STP were rusted and as per site conditions, STP has
not been operated since long,

Untreated domestic effluent of the colony is being collected
in a collection tank provided by the colony and same is being
lifted by pump for disposing onto vacant plot for stagnation
within colony premises. Also, an outlet of untreated domestic
effluent of the colony provided into Langeana drain for

discharging.

iii. Earlier, plantation area has been developed in 03 no.

residential plots by PP for discharging of affluent. But
presently, no plantation area is existing.

iv. No management has been adopted for handling of solid of
the colony. Solid waste was found disposed In vacant plot
along drain. In view of above, the colony |s violating the

provisions of Water Act, 1974 and SWM Rules, 2016 wilifully
& deliberately.

6) That it is relevant to mention here that OSD (Litigation) to Chief Secretary,
punjab has issued letter dated 29.01.2024 for making compllance of the order

dated 11.01.2024 of the Hon'ble National Green Tribunal passed in O.A No. 665
of 2023.

7) That keeping in view the observations of the visiting officer, a notice u/s 33-A
of the Water (Prevention & Control of Pollution) Act, 1974 has been issued to
the project proponent M/s Farid Colonizers, Kotkapura Road, Faridkot vide
letter no. 951 dated 26.02.2024 with an opportunity of personal hearing before
Chairman of the Board at patiala on 06.03.2024, but the same was re-scheduled
before the Member Secretary of the Board.on the same date on 06.03.2024

rf gt .
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vide letter no. 1033 dated 05.03.2024. A copy of the notice dated 26.02.2024

is enclosed as Annexure-D and copy of letter no. 1033 dated 05.03.2024 vide

which the hearing was rescheduled before the Member Secretary is enclosed
as Annexure-E,

That Sh. Sanjeev Kumar, Sh. Pardeep Kumar and Sh. Vikramjeet Singh partners
alongwith Sh, Darshan Garg, Consuitant appeared before the Member
Secretary of the Board for hearing on 06.03.2024. The representatives
submitted written reply to the notice issued by the Board and the same was
taken on record. The representatives stated that the project was developed in
the year 2005 and completed in 2017. Sewage Treatment Plant of 200 KLD was
installed in 2012 expecting higher occupancy, however, due to in sufficient
effluent of 10 to 15%, STP could not be operated. The colony was transferred
to PUDA in March 2017. They had sold the plot reserved for hote! to Haveli Club
and now that is a different entity which is being operated by different
management. In September 2021 Farid Enclave Welfare Society was registered
under the president of Sh. Nirmal Singh Chahal and from the sald date weifare
society is responsible for the management of solid waste, wastewater,
plantation and other operations of the colonies, Separate Bank account has
been set up by the welfare society in which funds are being collected from the

residents for reqular operations of the society, but they had made a mistake by

not signing the handover documents to the welfare society.

9) That during the hearing it was deliberated by the Member Secretary of the
Board that the project proponent obtained consent to operate under the Water
(Prevention & Contro! of Pollution) Act, 1974 only for phase--l of the colony
which was valid up to 30.09.2018 and thereafter failed to obtain consent to
operate under the said Act. Moreover, Phase-II of the colony has been
established/commissioned without obtaining consent to establish/operate
under the Water (Prevention & Control of Poliution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981. Further as per the details of the
visit carried out by officer(s) of the Board on 02.08.2023 and 29.01.2024,
respectively, the STP of the colony was found in abundant condition and wild

grass was found grown in the STP area, the component of the STP were found

Grade-1I
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rusted and the site condition revealed that the STP has not been operated since
long. Untreated domestic effluent of Lthe colony is disposed of onto vacant piot
for stagnation within the premises and an outlet has been provided for
discharge of untreated domestic effluent into Langeana drain. Proposed
plantation area has been developed into 03 no. residential plots and presently
no plantation area has been provided for disposal of the treated wastewater.
No management has been provided for handling of the solid waste in
compliance to the Solid Waste Management Rules, 2016, Moreover, the
partner(s) of the colony failed to submit any written agreement/legal document
executed between the partner(s) of the colony and the Resident Welfare
Association (RWA) regarding handing over of the colony for its regular

operation and maintenance and as such the reply was found fully
unsatisfactory,

10)That after hearing the Partners of the colony as well as the officers of the Board
and considering the material aspects in view of environmental norms, the
Member Secretary of the Board decided to issue various directions by invoking

the provisions of section 33-A of the Water (Prevention & Contral of Pollution)
Act, 1974 as under:

a) To the project proponent not to sell any vacant residential /
commercial plot or construct any house under group housing
project or construct any house on the plot allocated for
construction of house or make any expansion within the
premisas of colonies or shall not get released any electric power
connection from PSPCL for newly constructed house, where no
occupancy has been given.

b) To PSPCL authorities not to release any new electrlc power
conneclion to any house / commercial shop / building already
constructed or being constructed within the premises of the
project without no objection certificate and/or valid consent to

operate under the provisions of Water Act, 1974 of PPCB,
/f/c, Jes

_ Grade-I1
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¢) To the Punjab Urban Planning & Development Authority to

cancel the license lissued to the project promoter for
development of residential colony.

d) To the Sub Registrar ~ cum - Tehsliidar, Faridkot not to register
any sale deed pertaining to the residential colony.

e) Environmental Engineer, Regional Office, Faridkot is directed to
initiate legal action against the project proponent(s) responsible
for day-to-day operation of the colony for viotation of the
provisions of the Water (Prevention & Control of Pollution) Act,
1974 for operation without STP and valid consent of the Board.

11) That the proceedings of the hearing held before the Member Secretary of the
Board on 06.03.2024 have been issued to M/s Farid Colonizers, Residential
Colony namely Farid Enclave, Kotkapura Road, District Faridkot vide letter no.
1060 dated 06.03.2024 and a copy of the same is enclosed herewith as
Annexure-F.

12 That in compliance to the decisions taken during the hearing held before the
Member Secretary of the Board on 06.03.2024, following directions u/s 33-Aof
the Water (Prevention and Contro! of Pollution) Act, 1974 have been issued to

the project proponent as well as various authorities as under:

a) To the project proponent not to sell any vacant residential /
commercial plot or construct any house under group housing
project or construct any house on the plot allocated for
construction of house or make any expansion within the
premises of colonies or shall not get released any electric
power connection from PSPCL for newly constructed house,
where no occupancy has been given, vide letter no. 1062 dated
06.03.2024. A copy of letter no.1062 dated 06.03.2024 is
enclosed as Annexure-G.

b) To PSPCL authorities not to release any new electric power

connection to any house / commercial shop / building already

WM . constructed or being constructed within the premises of the
(e

t.
puty

ommissioner

Faridkot
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project wi . .
Ject without no objeclion cerlificale and/or valid consent L0
operate e )
perate under the provisions of Waler Act, 1974 of Punjab
Poliuti .

ution Control Board, vide letier no. 1064-1065 dated

06.
‘ 6.03.2024. A copy of letter no. 1064-1065 dated 06.03.2024
is enclosed as Annexure-H.

C .
) To the Punjab Urban Planning & Development Authority to

d)

13) That the reply / action taken report on behalf

is hereby submitted in compliance to order d

cancel the license issued to the project promoter for
development of residential colony, vide letter no. 1068 dated
06.03.2024. A copy of letter no. 1068 dated 06.03.2024 Is
enclosed as Annexure-1.

To the Sub Registrar ~ cum - Tehsildar, Faridkot not to register
any sale deed pertaining to the residential colony, vide letter
no. 1071 dated 06.03.2024. A copy of letter no. 1071 dated
06.03.2024 is enclosed as Annexure-J.

Environmental Engineer, Regional Office, Faridkot is directed
to initiate legal action against the project proponent(s)
responsible for day-to-day operation of the colony for violation
of the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 for operation without STP and valid
consent of the Board vide lefter endorsement no, 1061 dated
06.03.2024 vide which proceedings  of hearing held on
06.03.2024 have been conveyed. '

and consideration of the Hon'ble Tribunal.

Submitted by

of Punjab Pollution Control Board

ated 11.01.2024 for kind perusal

pate:oR ]O%[&H Bt Singh)

Place: [ mbf@@{

t Deputy Commissioner
Faridkot

Enviropmental Engineer;
punjab Pollution Control Board,

Regional Office, Faridkot

on behalf of Punjab Poliution Control Board
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